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Af[ communications should be addressed to Registrar by designation not by name. Fax/Speed Post/E-mail
3 59w
(P.H.C.%3ch. 1-6) Letter No. b ’ qg b~ 040 IA.D. Apptt. File No. — XIX-06-2011
WY&/ FROM :
< wAR a==r Fax No.: 0612-2504088
HefEu, Ph.: Off -P.B.X.-2504071-73, 75, Ext.-237
Off 2504111, Res. - oo,
.Registrar General, I

Dated, Patna, the 13 Oct., 2015

High Court of Judicature at Patna.

To

All the District and Sessions Judges,
Bihar,

Secretary,
Advocate Association, Patna High Court, Patna,

Secretary,
Bar Association, Patna High Court, Patna and

Secretary,
Lawyer’s Association, Patna High Court, Patna.

Sub.: Filling up of anticipated vacancy of Chairperson, Debts Recovery Appellate
Tribunal (DRAT), Delhi and preparation of a panel of candidates for filling
up unforeseen vacancies that may arise upto 30.12.2016.

Sir,
I am directed to forward herewith the letter dated 01.10.2015, which has
been received from the Under Secretary (DRT), Department of Financial Services,

Ministry of Finance, Government of India on the subject noted above for your kind

information and needful.
Encl.: As above.

Yours faithfully,

S

Registrar General
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No.7/14/2015 -DRT i
Government of India 2
tinistry of Finance
Department of Financial Services
Jeevan Daeep Bullding,
Sansad Marg, New Dalhi 110001
15 Getobaer, 2015
To,
The Registrars General of
All High Courts in India

Subject: Filling up of anticipated vacancy of Chairperson, Debts Recovery Appellate
Tribunal (DRAT), Delhi and preparation of a panel of candidates for filling
up unforeseen vacancies that may arise upto 30.12.2016.

Sir/Madam,

I am directed to say that it is proposed to fill one anticipated vacancy of Chairpcrson,
Debts Recovery Appellate Tribunal, Delhi, and also to prepare a panel of candidates for any
unforeseen vacancy of Chairperson in any of the Debts Recovery Appellate Tribunals in the
country which may arise upto 31.12.2016.

2. The Recovery of Debts Due to Banks and Financial Institutions Act, 1993 (51 of 93),
was .enacted to provide for. establishment. of Tribunals for expeditious adjudication and
recovery of debts due to banks and financial institutions. Under Section 8 of the Act, 5 Debts
Recovery Appellate Tribunals (DRATs) have been established at Delhi, Mumbai, Kolkata,
Chennai and Aliahabad. :

3. The qualifications prescribed for appointment to the post of Chairperson of DRAT are as
under: -

a) A person who is, or has been, or is qualified to be, a Judge of a High Court; or

b) A person who has been a member of the Indian Legal Service and has held a post in
Grade-1 of that Service for at least three years; or '

c) A person who has held office as the Presiding Officer of a Debts Recovery Tri_buné(i%?ég o
 least three years. - ' g T

4, The term of office of Chairperson of DRAT is five years or till he attains the age of 65
years, whichever is earlier. '

5. The service conditions of the persons selected for the post of Chairpersén are regulated
in accordance with Debts Recovery Appellate Tribunal (Salaries, Allowances and other terms
and conditions of service of Presiding Officer) Rules, 1993 (copy enclosed).

6. .It is requested that the names of willing and eligible Judicial Officers and Advocates,
who are eligible for appointment as High Court Judges, in the enclosed proformia, may be
nominated/fomarded so as to reach this Department [(Under Secretary (DRT), Department of
Financial Services, Ministry of Finance, 3™ Floor, Jeevan Deep Building, Sansad Marg, New
Delhi-110001] by 15t pecember,2015. The vigilance clearance, integrity certificate and
attested photocopies of the Annual Confidential Reports for the last five years i.e. 2010-11 to
2014-15 in case of Judicial Officers may also be furnished.

7 The vacancy circular and application Proforma is also available on this Ministry’s website-
finmin.nic.in (URL: http://ﬁnancialservices.gov.in/vacancycirculars_index‘asp).

You

(V.V.87 KHarayat)
Under Secretary (DRT)

Tel. No: 011-2374 8769
Encl: As above



# APTLICATION FOR SELECTION TO THE I'OST GF CHAIRPE LSO, DEBTS
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1. Name in Full (in Block Letiers) - ;
i

Py -, ~ §
2. Dats of Birth - {
3. Father's/ Husband's name -

BN

Present Address:
(1) Ofiice (Address with tel. No.)

(1i) Residence (Address with Tel. No.:

{111) Email:
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5. Parer %t department’s complete Address:
{(with Telephone No. and Fay No., email)

6. Educational gualifications - _
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(b) Date of appointment in presen it post, on regular basis:

at




i
9%,
13. No. of ceses disposed of in past 2 years:
/ (in case of Judicial Officers only)
14. (a) Date of Enrollment as Advocate
(b) Years of practice in High Court :
15. How qualified for the post applied for -
(Please give full details)
16. Whether belong to SC/ ST/ OBC :
7. Preference for place of posting 1 1.,
S W—
18. Any other Qualifications/ Experience
not covered above
(Name & Signature of Candidate)
Place:
Date:
FEFICE OF ..ocoanenmornernnsns
(Cadre Controfiing Authﬂn ¥)
Certified that the particulars given above are correct as per records available in the
registry of the Supreme Court/ High Court/ records of Department Office of ..o ..

(strike off whichever is not applicable). -

Itis hereby certified further that this Department shail have no objection to the relieving
in case selected for the post of Chauperson. Debis Rcm\ ery Appeliaie

(Mame & Signature of Qfficer
with Official Stamp)
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Section 13, Tead
36 of the LECRVE 0 L 2 1o
Institutions .Act, 1993 (51 of ‘1953), 2
kereby makes the foliowing ruiss,
1. Short title and comu.m::z—,._u —{1} 'I’ ez mi% mey be
calied the Diebi Recovery App i (8 3
ences and cther ferms and conditicns Gf $srvice Of Presiding
Cificer) E_z_lea, %23,

(2} They shal

s context other-

Debte Dze to Banks
,{Sj of 1993;

(g} ‘Act” means the Recovery of
and Finapcicl. Iostitution: Act 1993
ing Officer’ me

. (iiticer or ax Ap
ion 9 of the Act -

o) Pr

(¢} ‘males’ means- Debis. Recovery h
aliowances and -other terms -and cond g
vice of Presiding Qfficer) Rufles, 1293;

(d) all other words and expressions used and no! defined
in ‘these rules but defined in the Act ghall have ihs
mﬂa.m'ng: Tespectively -assigned to them in the Act.

3, Selary. —The Presiding Dﬁuar of an Appeiizte Tribunal

.\haII be paid such salary as admissible to servisg Judge of
a High Court:.

Pravided that in the case of an appointment of a person
as 3 Presiding Officer. who has retired as 2 Judge of 2 High

A

Court or who -has retired from service under LhE_CEnu.r_x

. Government or z State Government and who ic i receipt

of or has received or has become enlitled to receive anv
retirement benefit by way of pepsion, gratuity, employer’s
contribution to the Contributory Provident Fund or other
forms of retirement benefits, the pay of such Presiding Offi-
cer shall be reduced by the gross amount of pensicn or em-

loyer's contribution 1 the Contributory Provident Fund
or 2oy other fomm of retirement bemeft. if-any, draws of to

t/-\
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4. Dearness allowance and cily compensatory allowancc.—

The Presiding Ofiicer of an Appellzie Tribunal shall be cn- -

- titled to draw dearness allowance and city compensatory al-
lowance af the rate admissible to a Judee of a High Courl.

5. Leave—A percon, on appoinimert as a Presiding Of-
cer in an Appellate Tribunal shall be eatitled to leave as
follows : .

(i) Earned leave at the rate of thirty da):s for every
completed calandar year of service or a pari thereoi:

Provided thot the Jeave account shall be credited with
earned leave. in advance, in two instalments of
fifteen days each on the first day of Janvary and
July of cvery calandar year : ’

Provided that he tleave account shall be credited with
the close of previous half year shall be cerried
forvrard tc the npext balf year, subject to the
condition Lhat the leave so carried forward plus
credit for the half yvear do pot exceed the maxi-
mum limit of one hundred and eighty days;

(if) Half pay ieave un medical cefiificatc or on privale
reie of twenty dayve in respsci O each

s - X ~ s
+ leave shall be equivalent to half of the
v A tle. during the eazrmed leave;

et poried-by & utdicel.cartificate by a.competeptmedi-

(i) Tisve “on hzlf pay- may be commuted o fill pay.

-~

-provided i is tzken on. medical grovnd:“znd is sup-

cel aothority ; _

(iv) Extraordinary lezve without pay 2nd allowances up-to
a meximpm pariod of ons hundred and eighty days
in oms term 'of -office. :

6. Leavé Sarctioning Authority.—The President of Indiz

shall be the authority cormpetent to sznction leave to the

Presiding Officer of the Appeilate Tribunal.

7. Peusion/Provident Pond—In case 2 serving judge or

- an~Gffcer -of -the Centrel Government .or. State_(overnment
is holding the post.of Presiding Officer. the Service rendered
in Appeliate Tribons! will count for pemsion to be drawn in
accordance with ies of the service o which he belongs.
He shall also be rned by the provisions of the General

riral Services) Ruies, 1260, In all other
cases. 2 person shzll bz egtilled to Comtribuiory Frovident

‘Poad (Indis) ~Raoles, 186:.

3
£ -n

2. ‘Travellipe Allcwances—The Presiding Offficer of an
Appeliate Tribunal while o2 tour or on .!'.ransfe_ar includnz
the jourfisy undertzien t0°join the Appeliate Tribunal of o
the expiry of his term with the Appellate Tribunal o progesc
to his home town) shall be entitled o the travelimg allov-
ances. daily allowsances, transportation of personal effects and
other similar matters at the same scales end atf the same rates .
as are prescribed in the High Court Judge (Travelling Allow-
ances) Rules. 1956.

¢ TLeave Travel Concession.—The Presiding Officer of an
Appellate Tribuna! shall be entitled to leave travel concession
at the same rates 2nd at the same scale as are applicable to
a Judge of a High Court in the State in which the Appeliate

Tribunal is located.

10. Facility’ of conveyance.—The Presiding Officer of an
Appeliate Tribunal shall be eatitled to a stafl car and ons
hundred and fifty litres of petrol every month or ectual con-
sumption of petrol per month, whichever is less.

11. Accommodation.—(1) Every person appointed a5 a
Presiding Officer of an Appellate Tribunal shall be elipible,
subject fo availability. to the use of official residence from
the general pool accommodation of the type admissible to a
Group ‘A’ officer of the Cenirai Government, who iz work-
ing at the place where such Appellate Tribunal is iocated
and drewing an eguivalent pay on pavment of the Heence fee
at the mates specified by the Central Government from time
to time.

SIVice and Thsieave selary 0T ——(nrral G overnms i

| Presiding Offcer. -

leave =t.the discretion of the President of INdi& ~ power fo relax the provisions of zny of these rules in Tespect

*(2) Where the Presidimg Officer of an Appellate Tribuna
vecupies an oflicial residence beyond permissible period, he
shall be lizble to pay additional licence fee or penal rent,
as the case may be, and bhe shal! be liable to eviction in
gccordzncc wilh the rules appliceble to Central Government
Servants,

(3) Where the Presiding Officer of an Appellate Tribunzal
does not aveil of facility of officizl residence under sup-
rule (1), he shall- be entitled to House Rent Allowance as
admissible to Group ‘A’ cofiicers of the Centrzl Government
drawing equivalent pay. g

12. Fecilities for medical treatment—The Presiding Offi-
cer of an Appellaie Tribunal ghall be entitled to medical
treatment 2nd hospiral facilities 2s  provided in the Ceniri-
butory Health Services Schemes Rules, 1954 and jn places
where the Central Hezlth Services Scheme is mo? in operation,
the said Presiding Officer shall be entitled to the facilitics
;i:; E&Vl'dfd ir the Central Services Medical Atiendance Bules,

- 13, Residoary Provision—Matters releting to the condt-
tions of services ¢f ths Presiding Ofce: of an Appeliate Tri-
bunal with respect o which to express provision has been
made in these v

shzll be referzed in each casz to fthe ...

' ol for ifs decisivn znd fhe decisica of  ihe
Central Government thereon ehel be binding ca the said -

14, Power to relsx—The Centrel Government shall ‘&

of any ¢lass or categories of persoms.

A K. JAIR, Jt. Secy.
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